| TEM NO. 302 COURT NO. 8 SECTION PI' L

SUPREME COURT OF I NDI A
RECORD OF PROCEEDI NGS

WRI T PETITION (CIVIL) NO(s). 82 OF 2011

T. S. R SUBRAMANI AN & ORS. Petitioner(s)
VERSUS
UNION OF I NDI A & ORS. Respondent ( s)

(Wth appln(s) for exenption fromfiling OT., c/delay in filing the
counter affdiavit and intervention)

W TH
WP(C) NO 234 of 2011
(Wth appln. for exenption fromfiling OT. and office report)

Date: 26/07/2013 This Petition was called on for hearing today.

CORAM :
HON BLE MR, JUSTI CE K. S. RADHAKRI SHNAN
HON BLE MR, JUSTI CE PI NAKI CHANDRA GHOSE

Counsel for the parties

K. K. Venugopal, Sr. Adv.
Ankur Tal war, Adv.
Ashwati Balraj, Adv.
Manu Chaturvedi, Adv.
Raeesa Vakil, Adv.

Ni khil Nayyar, Adv.

Par as Kuhad, ASG

Jitin Chaturvedi, Adv.
R. Bal asubranmani um Adv.
Raj i v Nanda, Adv.

Swati Vijay, Adv.

Aruna Mat hur, Adv.
Yusuf Khan, Adv.
Morita, Adv.

Ashok Dhamnija, Adv.
Soni a Dhamija, Adv.
Dr. Kailash Chand, Adv.
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Bal asubr amani an, Adv.
K. V. Jagdi shvaran, Adv.
G Indira, Adv.

Pragyan Sharnma, Adv.
Heshu Kayi na, Adv.

Vi vek Vishnoi, Adv.
Shanshad, Adv.

Rashm Singh, Adv.
Rohit St hal ekar, Adv.

5 SFSS S5 FS%

Bi na Madhavan, Adv.
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M. Sapam Biswajit, Adv.
for M. Khwairakpam Nobi n Singh, Adv.

Ani ruddha P. Mayee, Adv.
Charudatta Mahi ndrakar, Adv.

Sur yanar ayana Si ngh, AAG
Ms. Pragati Neekhra, Adv.

Ajay Kapur, Sr. Adv.

D nesh Kumar, Adv.

Har shbir Singh Kohli, Adv.
Jagjit Singh Chhabra, Adv.

Avijit Bhattacharjee, Adv.
Bi kas Kar gupta, Adv.

Jasbir Singh Mlik, AAG
Varun Puni a, Adv.

M. MIlind Kumar, Adv. and
Pragati Neekhra, Adv.
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Anil Kr. Jha, Adv.
Priyanka Tyagi, Adv.

K. Enatoli Senma, Adv.
Amt Kunmar Singh, Adv.
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Navnit Kumar, Adv.
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Hemant i ka Wahi, Adv.

Suni | Fernandes, Adv.
Insha Mr, Adv.
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Manjit Singh, AAG
Vi kas Sharma, Adv.
M. Kamal Mbhan Sharma, Adv.
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Gopal Singh, Adv. (NP)
Vim a Sinha, Adv.
Chandan Kunar, Adv.
Ritu Raj Biswas, Adv.

Ranj an Miukherj ee, Adv.
S. Bhowm ck, Adv.
S.C. Chosh, Adv.

G N. Reddy, Adv.
B. Debojit, Adv.
Bal a Shi vudu M, Adv.
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M. J.S. Attri, Sr. Adv.
Asha G Nair, Adv.
Shai | ender Saini, Adv.
Sadana Sandhu, Adv.
D.S. Mahra, Adv. (NP)

Manjit Singh, AAG
Anil Antil, Adv.
Vijay Kuhar, Adv.
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s. Anil Katiyar, Adv. (NP)
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Aruna Mat hur, Adv.
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C. K. Sucharita, Adv.

Naresh K. Sharma, Adv.
Tara Chandra Sharnma, Adv.
K. V. Mohan, Adv.

V.G Pragasam Adv.

B.S. Banthia, Adv.

V. N. Raghupat hy, Adv. (NP)

T. Harish Kumar, Adv.
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Bal aji Srinivasan, Adv.
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UPON hearing counsel the Court nmade the foll ow ng
ORDER

Petitioners are pernmitted to subnmit a brief note of the
possi bl e directions they are seeking in this wit petition. Copy
of the sane be served on the counsel appearing for the Union of
India and for all the States and Union Territories.

M. Venugopal , | earned senior counsel appearing for the
petitioners, subnmits that such a note containing suggestions would
be filed within a period of two weeks. The Union of India, States
and Union Territories are granted another two weeks to respond to
the note and nake their suggestions.

Put up on Septenber 11, 2013 at 2.00 p.m

| (N. S. K. Kanesh) | | (Renuka Sadana)

I
| Court Master | | Court Master



